391 Papers laid

The Lok Sabha reassembled after
Lunch at a quarter Past Two of the
Clock.

[Mg. DErUTY-SPE AKER tn the Chair]

PAPERS LAID ON THE K TABLE

ForeroN ExcEANGE REGULATION
(AMENDMENT) RULES

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): T beg to lay on
the Table a copy of the Foreign Ex-
change Regulation (Amendment) Rule,
1969 (Hindi®and English versions)
published ingNotification No.G.B.R.
2643 in Gazette of India dated the
14th November, 1969, under sub-
section «(3) of section 27 of the Foreign
Exchange Regulation Act, 1947. [Plac-
ed in Library. See No. LT-2376/69).

REVIEW OF THE WORKING OF THE
NaTioNAL TEXTILE CORPORATION
s ETC.

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRT RAM SEWAK): I
beg to luy on the Table—

(1) A (‘opy each of the following
papers under sub-section (1) of section
619A of the Companies Act, 1956—-

(1) Review by the Government on
the working of the National
Textile Corporation Limited,
New Delhi for the year 1968-
69.

(#) Annual Report of the National
Textile Corporation Limited,
New Delhi for the year 1968-
69, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. [Placed
in Library, See No. LT-
2377/69).
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(2) A copy of the Annual Report of
the Development Council for Manmade
Toxtiles Industry for the year 1968-69,
under sub-section (4) of section 7 of
the Industries (Development and Regu-
lation) Act, 1951. [Placed in Library.
See No. LT-2377/69].

(3) A copy of Government Resolu-
tion No. F. 9(1)/68-0&M dated the 4th
November, 1969 (Hindi and English
versions) containing decisions of the
Government on the recommendations
contained in Part II of the Report of
the Study Team on the Textile Com-
missioner’s  Organisation. [Placed in
Library. See No. LT-2379/69].

DEMANDS FOR SUPPLEMEN-
TARY GRANTS (BIHAR),
1969-70

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT P. C. SETHI): T beg to present
a statement (Hindi and English ver-
sions) showing Supplementary  De-
mands for Grants in respect of the
State of Bihar for 1969-70.

ELECTION TO COMMITTEE

CoMMITTEE ON ESTIMATES

SHRI THIRUMALA RAO
(Kakinada): T beg to move; ‘“That
the members of this House do pro-
ceed to elect in the manner required
by sub-rule (3) of Rule 254 read with
sub-rule (1) of Rule 311 of the Rules of
Procedure and Conduct of Business in
Lok Sabha., one member from among
themselves to serve as a member of
the Committee on Estimates for the
unexpired portion of the term ending
on the 30th April, 1970, vice Shri G. G.
Swell resigned from the Committee”.
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MR. DEPUTY SPEAKER : “That
the members of this House do proceed
to elect in the manner required by sub-
rule (3) of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, one member from among
themselves to serve as a member of
the Commi tee on Estimates for the
unexpired portion of the term ending
on the 30th April, 1970, vice Shri G. G.
Swell resigned from the Committee.”

The motion was adopted.

14-17 hrs. ;

INDIAN TARIFF (AMENDMENT)
BILL*

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): T
beg to move for leave to introduce a
Bill further to amend the Indian
Tariff Act, 1934.

ot fm oww oW (wgelt) o SuTem
wgey, g W zfegw iftw moeemee
far &, & st faQg w7ar g wife wwd
Ty 9T § 5 Y gum § aefe
WA # foma &@, TeEeseE A
F& T9 JAW F1 AT & A0 g gMg=
fagas =man w3 § Sfe efrwT 7 oA
azg, faat wrReewm faeet arfgn aw
A7 3w fodas & a16 A & W &
g & faq & o WA g fw
1 fagar T%= & Ig9 8.80 w9W q7-
fFmm 2 A af sER MA@ ) o
g 8 U fasw 18.70 wx-feAwmH
et aW o ma W afr &
AR # At gg afada @ Afe
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w-faammm & fgae § W foms a9
wife ag famaa 2@ & 7 & € 8
W9 agd GUAT IANT &, THSHY FTH 7T
g e 1 # WY & faw & wwaT g
g dffq fow &7 7 #Aeg @ =nfem 9w
TAARAA DT T wREW
R A E 1 3T MR & qrg F gaET
fatg Fzar §

SHRI B. R. BHAGAT: The hon.
Member is going into the merits of the
Bill. He can raise these points when the
Bill is taken into consideration. A Bill
can be opposed ot the introduction
stage only on constitutional or some
other grounds.

ot g femdt () 7w 9w A
g 1 fey o mvem= o< fay frr o a
21

ot To To Wy - g A HWY gHT 48) |

MR. DEPUTY-SPEAKER:
question is——

The

“That leave be granted to intro-
duce a Bill further to amend
the Indian Tariff Act, 1934.”

The motion was adopted.

SHRI B. R. BHAGAT: I introducet
the Bill.

RE: CALLING ATTENTION
NOTICE QUERY

SHRI 8. M. BANERJEE (KAN-
PUR): Today we tabled a calling atten-
tion motion regarding the disband-
ment of the National Fitness Corps
involving the unemployment of 7,400
instructors. The executive members o f

* Published in Gazette of Inlia Exiraordinary, Par 1T, dated 17-12.04.

t In'rodu-ed wih the recrmmendation of the ’resident.



